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No.Coop.A(3)-3/2006
Government of Himachal Pradesh
Department of Cooperation

To

The Secretary,

Himachal Pradesh Vidhan Sabha,

Shimla-171004.

e

Dated Shimla-171002, the | Mareh, 2015
Subject: Notice regarding introduction of Himachal Pradesh

Cooperative Societies (Amendment) Bill, 2015.
Sir,

I have the honour to give notice of my intention to introduce
the Himachal Pradesh Cooperative Societies (Amendment) Bill, 2015

pertaining to Cooperation Department by relaxing the relevant rules.

120  copies(three authenticated copies) of  Bill are

also enclosed.

Yours faithfully,
whly

(Virbhadra Singh)
Chief Minister,H.P,

Endst No.Coop.A(3)-3/2006-V Dated Shimla-2, The | —l-20/\
Copy forwarded to the following for information and necessary action:-

1, The Pr.Secretary (Law) to the Govt. of Himachal Pradesh, Shimla.
2, The Secretary (GAD) to the Govt. of Himachal Pradesh, Shimla-2
(Gopal SM
Special Secretary(Coop.)to the

Govt. of Himachal Pradesh.
Ph: No. 2621874,
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AUTHORITATIVE ENGLISH TEXT

BILL NO.7 OF 2015

THE HIMACHAL PRADESH CO-OPERATIVE SOCIETIES
(AMENDMENT) BILL, 2015

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)



THE HIMACHAL PRADESH CO-OPERATIVE SOCIETIES
(AMENDMENT) BILL, 2015

ARRANGEMENT OF CLAUSES

Clauses:

1. Short title and commencement.

2 Amendment of section 34.

3. Insertion of new section 34-A

3. Repeal of H.P. Ordinance No. 1 of 2015.



Bill No. 7 of 2015

THE HIMACHAL PRADESH CO-OPERATIVE SOCIETIES
(AMENDMENT) BILL, 2015

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

BILL

Jurther to amend the Himachal Pradesh Co-operative Societies Act,

1968 (Act No.3 of 1969).

Be it enacted by the Legislative Assembly of Himachal Pradesh in the

Sixty-sixth Year of the Republic of India as follows:-

Short title and commencement. 1.

Amendment of section 34. 2.

(1) This Act may be called the
Himachal  Pradesh = Co-operative
Societies (Amendment) Act, 2015.

(2) It shall be deemed to have come
into force on 1* day of April, 2014,

In section 34 of the Himachal
Pradesh Co-operative Societies
Act, 1968 (hereinafter referred to as
the “principal Act”),-



(a) in sub-section (2), after clause
(c), the following new clause (d)

shall be inserted, namely:-

“(d) appointment made by the
Registrar under section 34-A.”;

and

{b) in sub-section (3), the first and
second provisos shall be

omitted.

Insertion of new section 34-A . 3. After section 34 of the principal Act,
the following new section 34-A shall be

inserted, namely:-

“34-A.  Appointment of  managing
committee member by the Registrar.-

(1) Notwithstanding any limits specified
in the bye-laws, in order to represent
appropriate interests, the Registrar shall
appoint an additional number of members
for the managing committee, not exceeding
one-third of the number of elected
members:

Provided that the total number of
committee members so elected, nominated
and appointed under sections 34, 35 and
sub-section (1) of this section, shall not
exceed the maximum limit specified under
sub-section (3) of section 34.



Repeal of H.P.
Ordinance No.1
of 2015.

4.

(2)  Out of the members appointed under
sub-section (1), one shall be a person
belonging to Scheduled Castes, one
belonging to Scheduled Tribes and the
remaining, if any, representing other
appropriate interests including the interests of
women, unless a member each belonging to
the Scheduled Castes and Scheduled Tribes
and representing other interests has already
been elected on such committee.

(3) The members so appointed under sub-
sections (1) and (2) shall hold office till the
next election of the managing committee or
till other persons are appointed in their place,
whichever is earlier, and shall have the right
to vote.

(4) The managing committee members
appointed under this section may or may not
be the members of the society but should
possess all the qualifications prescribed for
membership of a co-operative society and the
managing committee.

5) If a vacancy occurs in the office of an
appointed member in the managing
committee, the Registrar shall fill up such
vacancy by an appointment from amongst the
same class of persons in respect of which the
vacancy has arisen.”.

The Himachal Pradesh Co-operative
Societies (Amendment) Ordinance, 2015 is
hereby repealed.



STATEMENT OF OBJECTS AND REASONS

Section 34 of the Himachal Pradesh Co-operative Societies
Act, 1968(Act No. 3 of 1969) provides for constitution of managing
committee of every society and further provides for reservation of 33 %
seats to women on the managing committee and one seat reserved for the
Scheduled Castes and Scheduled Tribes on such committee. This provision
is not in consonance with rule 38 and 39 of the Himachal Pradesh Co-
operative Societies Rules, 1971, because rules 38 and 39 of the said rules
empowers the Registrar of the Co-operative Societies to appoint additional
number of members on the managing committee to represent appropriate
interests including the interests of women. Thus, in order to remove the
ambiguity and to make the provisions of section 34 more clear and
unambiguous, it was decided to amend this section suitably.

Keeping in view the urgency of the matter, it was also
decided to bring an Ordinance because the State Legislative Assembly was
not in session. As such, the Himachal Pradesh Co-operative
Societies(Amendment) Ordinance, 2015 (Ordinance No.l of 2015) was
signed by the Governor on 26.2.2015, but in the meanwhile the notification
of the Budget Session of the Legislative Assembly was issued, therefore,
the matter was reconsidered by the Cabinet in its meeting held on 26.2.2015
and it was decided to not to promulgate the Ordinance and to bring
amendment Bill before the Legislative Assembly. Thus, in order to achieve
the above objective, it has been proposed to insert section 34-A and also to
amend section 34 suitably so as to remove the ambiguity.

This Bill seeks to achieve the aforesaid objectives.

(VIRBHADRA SINGH)
Chief Minister.
SHIMLA:
The ,2015.
FINANCIAL MEMORANDUM

-NIL-

MEMORANDUM REGARDING DELEGATED
LEGISLATION

-NIL-



THE HIMACHAL PRADESH CO-OPERATIVE SOCIETIES
(AMENDMENT) BILL, 2015

A

Bill

further to amend the Himachal Pradesh Co-operative Societies Act, 1968
(Act No.3 of 1969).

{(VIRBHADRA SINGH)
Chief Minister.

(DEVENDER KUMAR SHARMA)
Pr.Secretary (Law).

Shimla:

The 2015.



EXTRACT OF THE PROVISIONS OF THE HIMACHAL PRADESH CO-
OPERATIVE SOCIETIES ACT,1968(Act No. 1969)LIKELY TO BE
AFFECTED BY THIS AMENDMENT BILL

Section:

34. Constitution of the Managing Committee.- (1) The management of
every society shall vest in a managing committee constituted in
accordance with this Act, rules and bye-laws, which shall exercise
such powers and perform such duties as may be conferred or imposed
respectively, by this Act, rules and bye-laws.

2 The managing committee of a co-operative society shall be
constituted by,-
(a) election from amongst the members of the society at  the
annual or special general meeting;
(b) nominees of other co-operative societies or  institutions,
if any, provided in the bye-laws; and

{c) Government nominees, if any, nominated under section 35:

(2-A). The managing committee shall, as soon as may be, elect from
amongst its elected or nominated members a Chairman, Vice-Chairman; or
a President, Vice-President, as the case may be, of the managing committee.

(2-AA). Notwithstanding anything contained in sub-section (2-A), where
the State Government has-

(i) subscribed to the share capital of a co-operative society,
or
(i1) assisted indirectly in the formation or augmentation of

the share capital of a co-operative society as provided
under section 48,or

(iii)  guaranteed the repayment of principal amount and
payment of interest on loans and advances to a society,



to the extent of rupees fifty lakhs or more, the State Government may
appoint, one of the members nominated under section 35, as Chairman of
the managing committee of such society:

Provided that no member of a managing committee shall
be eligible to be elected or appointed as Chairman or Vice-Chairman or
President or Vice-President of the managing committee of such society, if
such member is a Minister in the State Government.

3) The managing committee of a co-operative society shall
consist of not less than five but not more than twenty-one members
including Government nominees:

Provided that one seat shall be reserved for the Scheduled
Castes or the Scheduled Tribes on the managing committee of every
co-operative society consisting of individuals as members and having
members from such class or category of persons:

Provided further that thirty-three percent seats to be filled
by election shall be reserved in such manner as may be prescribed for
women on the managing committee of every co-operative society consisting
of individuals as members and having members from such class or category
of persons.

4, The term of office of the elected members of the
managing committee and its office bearers shall be five years from the date
of election and the term of office bearers shall be co-terminus with the term
of the managing committee:

Provided that the managing committee may fill a casual
vacancy by nomination out of the same class of members in respect of which
the casuval vacancy has arisen, if the term of office of the managing
commiittee is less than half of its original term.






